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The Learned Grunsel for both the parties aze

been filed. This =2p.lication, therefore is ripe for
hearing. Accourdingly, we are disposing it off after
hearing learned Counsel for th: respondents,

The admitted facts are these
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some time in the year 1987 the post of gang B

iMaker was upgraded from 95G=1500 to 1200-1800, The
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applicant was working as gang Boot lieakexr on the relev

950=1500, This was done without affording any opprotunity
of @ hearing to the épplicent,
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The impugned order of teduction of the grade of the
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In the Counter Affidavii, it has becn asserted
that the applicant haed been given the grade of

5e 1200-1800 due <o an inadvertance, The applicant was

open to the respondents to pass a fresh order in

accordance with law, No order as to caosts.
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